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l ‘ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

DATE _OF __ORDER__: _0B-01-1998,

Batueen :-

I .1, S.K.Visueswara Rao 14.5.Gopal Rao
| 2. A.Sekhar 15.Ch.Venkataswara Rao
J. L.Markandeyulu 16.8.Raja Rao
! 4, B.S.Anand 17.L.Ratan Singh
5., M,Vars Kumar 18.Ch.5anjeeva Rao
6. V.Ashok Babu 19.P.Raveendra Bahu
7. Ch.V.K.5.5arma 20.N.5ubba Rao ,
8. M.Raj Kumar 21.M.Rajanarayana 5
9. K.Krishna Rao 22 .Fareeduddin ;
10.M.Ramachandra Rao 23.V.Jagadeshuar Rao ='
E 11.Mohiuddin 24.P.L.N.Chary l
\ 12.0.Veera Swamy 25.N.Yesudas
13.G.N.Anand Kymar 26.,0.Yadagiri !

sssees Applicants
And

1. The Ordaance Fsctory Board,
rep. by the Director General of
Ordance Factories-cum~Chairman,
10-A, Auckland Road, :
Calcutta (West Bengal)-1, '

2. The Genaral Manager,
Ordnance Factory Project,
Yeddumailaram Village,
Dist: NEdak (Aopo) .

«++e++ Respondents

e — - —— -

Counsel for the Applicants

L 43

Shri P.Navsen Rao

| Counsel for the Respondents : Shri V.Rajsshuar Rao, CGSC

CORAM :
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAME SHUAR : MEMBER  (2J)

(Order per Hon'ble Shri B,S.Jai Parameshuwar, Member (3) ).

- - - h/

'0000002.

SN



'D.A.) Their next promotion is fer the post of Chargeman Gr.I-T,
S .

. dt.4-5-1989 entitled

L1
1

Heard Sri P.Naveesn Rao, counsel for the applicants and

Sri V.Rajeshwar Rao, standing counsel for the respondants.

2. There are 26 applicants in this 0.A. They are presently
working as Chargeman Gr.II-T in the scale of pay of Rs.1400-2300.
They have Purnished their service particulars in (Annexure-1 to the
% |
They are governed by special rules published in S.R.0. 13-E l
- .
AIndian Ordnance Factories Group (C), l
Supeevisory and Non-Gazetted Cedre (Recruitment and conditions of
Service) Rules, 1989, Itiis stated that as per the said rules the

selection for the post of Chargeman Gr.I(T) is to be considered by

DPC constituted for the purpose,

3. ThEy were initially appointed as Oraughtamen in the scale

of pay of Rs.330-560 (8s.1200-2040). Subsequently they opted for the pbs

of Supervisor (Techmical)in the scale of Rs.1400-2300 with effect

from 1-1-86. They submit that Draughtsman/Supervisor (T)/
i

Chargeman Gr.II{Technical perform similar duties. |

\

4, They haue Piled this 0.A. to direct ther espondents to assigr
seniority in the grade of Ghargeman Gr.II(Technical) faking into
cansideratiﬁn their entire service as Draughtsman with effect from
their original appointmant énd ;onseguently pﬁblish a sgeniority
list of Chargeman Gr.II(Technical) and to make promotions

to Chargsman Gf.I‘(Technical) with allconsequential benefits.

‘)/ weeed,

1
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5. - The'applicarts herein are posted as Chargeman from the
i _ baad ;|
Draughtsman category. The scale of pay of Draughtsman wefe upgraded by
isgue of the directions some time in early 1990, As per that, Vo
i
the learned counsdl for the applicang,suhmits that Draughtsman shouﬁﬁ
get the Seniority in the scale of pay of Rs.1400-2300 way back from
1983 and 1984 onwards and the length of service in the goade of

Rs+1400-2300 should be counted fram the early date, which was given

- ' R
retrospectively some time in sarly '90's. The applicantssubmitted |
. such - ) . : ‘
objections agaiﬁst/tha—agam&#&uﬂaﬁ/prouisional geniority list which !

-
had not given tham seniority as requested by them as above, It is k

N

not clear whether any reply is given to the representations. Both

sides submit different versions. Hence we are not sure of the

|
question of issue of any reply to the representations does not arises

-

correct facts., Be that as it may, when the 0.A. is pending, the

#

In view of that, if any reply is given to them im,the intervening l
| /i 'judgement, |
period from the date of filing the B.A. and the issue of the/such |
repl; should be set asiqé and their representations have to be re- L
considered in sccordance with the rules. On the basis of the :
consideration of the representations, suitablas ;eply should be given
to the applicants; After issuing suitable reply to the applicants,
the provisional seniority ligt.shculd be Pilanised in accordance %
with the rules. It is needless to say thag in case, the applicanté L

are aggrieved by the fifal seniority list that is going to be

issued, they are at liberty to take such course of action as provided

y —

in the Law.
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6o " Counsel for the applicanty submits that the promotions
to higher grade are being ordered as per the provisional seniority
List. He requestes fhat such promotions should be stopped. \Ue

have considered this fact alse. As representations have alfeady

been submitted by the applicants, it @ill not %%’take much time
to the respandents to dispose bf tﬁa'reprasentations and finalise
the seniority list. In view of the dove, any promotions to the

higher grade higher than t he scale of Rs»1400-2300 should be.

till the final seniority list is issued, =

7. In view of the &ove, the 0.A. is disnosed-of. No ddéﬁﬁ.

B . 5..J3A"PARAME SHUAR) (R.RANGARAJAN)

,,f~z§}1Ta%?er (3).- Member (A)

f

43 A4~ A- L LLNE 4110 . , ﬂlﬂ@f
Dictated in Open Court. m /sﬁs
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Copy te:

Te

2,

3.
4,
S.

Tha,Director Gensral 64 Ordinance Factoriss~-cum=~ Chairman,
10-A, Auckland Read, galcutta, '

The Ganeral Manager, Ordinamce Factory Project,
Yeddumailarsm Village, Medak District,

Ons copy to mrfp.Nauaen Rao,Advocata.%ﬂT,H}derabad.‘
Dna_cnpy to Mr.V.Rajeswara Rao,Addl.CGSC,CAT,Hyderabad,
One copy to HBSJP,CAT,Hyderabad, |

One copy ta D.3(A),CAT,Hyderabad,

One duplicate CORY.,
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